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Hon'ble Mrs. Meera Chhibber, J.M.

Hon'ble Mr S, C., Chaub A.M,

None for the applicant even in the revised call.
Shri O.,P. Singh, counsel for the respondents,

M Counsel for the respondents states tha both the 0.As
since become infractuous as applicant has already been 1

-given the panalty of compulsory retirement, which has been d

Challenged by him. In either of the O.As before the court.

Reapondents counsel has filed counter affidavit con
26,09,2003 bringing the order of compulsory retirement dated
19.09 ,2003 on record, Apclicant has not even bothered to file ?
rejoincder to the said counter af fidavit, which meam he has
accepted the averments made by the respondents saxmseX in their
counter affidavit, By the O,As a filed before us applicant had
sought quashing of the orcer by which appellate authority had
directed that major punishment should be imposed by conducting
encuiry under Rule-9 of Railway Yervant Cisciplinary and
Appe al Rules 1968, By the second 0,A. applicant had sought
the promotion.

Novw that applicant haisalrnady been compulsorily
retired from service vide order dated 19,09,.2003 and the same
has not been challenged by the spplicant 1n either of these
D0.As. Naturally both these 0.As have become infrlictucus.
Accordingly both the 0O,As are dismissed as infriactuous.

‘_ ggl_, ff,f”#f i

Member (A) Member () ;

shukla/-

i ey e G o e e e



